2. On 29.1.92 the Trikunal had divectsd that ©
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OA 60/93

ROOP KISHORE
... Applicant.
Versus
UNICH OF INDIA AMD ANOTHEF
e« Reapondents
CORAM:
HOM'BLE MP. O.P. SHAFMA, MEMEER (A)
HOM'BELE MR. PATTALT FFAI'ASH, MEMEEE (J)

ORDER
PEF -HOM'ELE MP. O.F, SHARMA, MEMEELR (A)

In thi=z application w/z 19 of the Adwinisztvative Trikunalz ACt, 1985, Shri
Foop Fishores haz prayed that ovdsr dated  20.1.93 (Ann.A-l), by which the
arplicant, alongwith four others, has bzzn veveriozd from the post of SMO Gr.IIT
(Mzw) o the post of Helpze Thalazi, may be quashad with all consequential

benefits.

w2 operzcion of ordsr Arm.A-1 gqua
the applican: shall ke atayed.  Thevsaftzr, the stay order was conkbinusd £ill
furthzr ovders. The applicant haz kezn conbimiing on the post of SMO Sr.IIT in

view of the 32id stay granted by the Tribunal.

2. The case of the applicant is rthat h: was initially appoinizsd on che post
|

wzr” 1)

halazi and

—l

Fhalazi a2t Ajmsr on 1.9.91 and was labber promotion as Hel

]

Imttzr after passing the trads fest ete. h: was promoced to the post of M
Gr.IIT, =at which post hz has hbesn contimiously worlking since 5.5.89.  Paspondsant
Mo.2, the Dy. Chief Mechanical Enginesr (Qarriage), Western Failwsy, Ajmer, has,
vide crder dzkbed 20.1.93, crderad the applicant'as reverzion from ths post of SMO
Gr.III to that of Helpsr Thalasi. Mo resscons have hein given for the reversicon
and no prior nocice was given kbefore ordering veversion of the applicant. Hz has

claimzd that gincz hz had pazaed requizi ite teal
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already compleizd about 3% veara on thiz posc, his reversion iz had in law.
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against a particulsr temporary project which cams to end.  After the projesct cams
to end, th: respondentz mads eiforts to adjust th: affected emplovess against

rajular vacancie
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of posta.
Therefors, the applicant and cother similarly placed emplcvee: had to e revertad.
The applicant's p‘cmotion was cemporary in naturs and he had acquired no vight to

continue on the pos

5. We have hzard the lsarnsd counasl for the partise and have gone through the
maierial on record. The lsarned couna:l for the applicant praducsd before us
copies of ovders passed by this bench of the Trikunal in the casss of two of the
cther  2mployess menticned in Ann.A-l, who wsre also vevarted alongwith the
applicant, namsly 3/3hwi Pooran Singh and Satya Narain, (02 Nos. G/QS, dzcidzd on
ﬁfi7.94 and ©A 61/93, dzcided on the same daie).  The dirsciionz given by the

ong should ke

f Q

Tribunal in these two cases wore that the cases of these per

considered for akscrf ion on the hbasis of the merit and seniori
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vacansi
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ar n the circumstancss of the present cazs alzo,

c the regpondznts shall considsr the caz: of the applicant
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thersfors, we divec: tha
for appointment/sheocpiion on the post of SMO Gr.IIT in accordancs with seniority

and on merib o availakilicy of vacancies. The interim Airection issuzd on

22.1.93, howsver, standz vacated.
6. The QA is dispozsd of accordingly with no crdér as to costs.
AtV «- Q

(RATTAN PRAFASH) ’ﬁ"vA)
MEMEER (J) MEMBER (A)
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